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TRANSLATED COPY 

No. 3262/2024/12, Breh.23.07.2025      St. Thomas Mount Panchayat Union 

Chitlapakkam 

Correspondence 

Sub:  

Tank renovation, St. Thomas Mount Panchayat Union, Vengaivasal 

Panchayat –  S. No. 215, Vannan Kulam has been polluted due to 

dumping of construction waste. Regarding the renovation of the pond 

Ref: 

1 Chengalpattu District Collector's C.M.N.K.No.500/2022/A4UE(F) Dated 

22.09.2022 

2. Assistant Engineer. Letter from St. Thomas's Village Panchayat Union. 

3. Petition of Mr. M. Venkatesan, social activist, dated 23.07.2025. 

 

As per the letter of Chengalpattu District Collector seen in ref (1), administrative 

approval was obtained for the work of constructing pathway, stainless steel 

fencing to Vannan Kulam in Vengaivasal Panchayat with the Chennai 

Metropolitan Development Corporation funds at an estimated cost of Rs. 

20,00,000/- and work order was issued to the contractor named Mrs. R. 

Sujatha. 

In this situation, according to the letter from the Assistant Engineer of the 

Panchayat Union, seen in ref (2), it is reported that construction waste has been 

dumped into the pond after the above work was started at Vannan Kulam in 

Survey No. 215 in Vengaivasal Panchayat. 
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Further, as per the letter of Mr. M. Venkatesan, which is referred, a case number 

(O.A. No. 293 of 2024) has been filed in the National Green Tribunal stating 

that the dumping of construction waste should be stopped and the already 

dumped waste should be completely removed. In this regard, in order to fully 

implement the order of the National Green Tribunal dated 28.11.2024, it is 

requested to immediately remove the construction waste dumped in Vannan 

Kulam and restore it to its previous condition. Failure to do so will result in your 

contractor registration being blacklisted. 

 

Block Development Officer 

St. Thomas Mount Panchayat Union 

Chitlapakkam. 

To: 

Mrs. R. Sujatha, Contractor 

Noothancherry Main Road, Noothancherry. 

 

Copy to: 

1. V Premasudha, Assistant Engineer 

St Thomas Mount Panchayat Union 

2. Assistant Block Development Officer 

St Thomas Mount Panchayat Union 

3. Panchayat President 

Vengaivasal Panchayat 

4. M Venkatesan 

Social activist 
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